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MinistrRy oF FiNaNce (REVENUE Divi-
SION) NOTIFICATION e FURTHER
AMENDMENT TO THE CENTRAL EXCISE
RuLes, 1944

Tug DEPUTY MINISTER For
LABOUR (SHrr ABID ALr): Sir, on
behalf of Shri A. C. Guha, I lay on
the Table, under section 38 of the
Central Excises and Salt Act, 1944, a
copy of the Ministry of Finance
(Revenue Division) Notification
No. 42, dated the 20th August, 19
publishing further amendment to the
Central Excise Rules, 1944. [Placed
in Library. See No. S-288/55.]

THE SPIRITUOUS PREPARATIONS
‘INTER-STATE TRADE AND COM-
MERCE) CONTROL BILL, 1955

Tueg MINISTER ror INDUSTRIES
(Suarr N. KanuNco): Sir, I move:

“That the Bill to make provision
for the imposition in the public
interest of certain restrictions on
inter-State trade and commerce in
spirituous medicinal and other pre-
parations and to provide for
matters connected therewith, as
passed by the Lok Sabha, be taken
into consideration.”

Sir, in making this motion, I beg to
submit that the necessity for such a
piece of legislation was being felt by
the States for a long time. With the
imposition of prohibition in several
States, either total or partial, the State
Administrations were finding it diffi-
cult to control the misuse of the medi-
cinal preparations which was occurr-
ing in those States. To cite one exam-
ple, the consumption of certain medi-
cina' preparations containing alcohol
in the Bombay State in 1951-52 was
9,075 1bs. and in 1954-55 it jumped up
to 24,99,676 1bs. Though these items
were medicinal items, obvicusly people
were misusing these medicinal pre-
parations as substitutes for intoxicants,
But under the Constitution, the State
Governments have not got control over
inter-State trade. Therefore they can
only control the movement and sale
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etc. of these medicines which, of
course, are used for genuine purposes
also within their States. They had no
power to control the import and sub-
sequent movemeni of these prepara-
tions in the States concerned. Apart
from that, without such a legislation,
the other States from which these
exports emanated could not know of it
and could not cooperate, evenif they
wanted to. Therefore, with the con-
currence of a!l the States, the Central
Government decided to introduce this
legislation which gives the Govern-
ment power, as has been described in
the Bill, to control the trade—the inter-
State trade—in the medicinal prepara-
tions containing alcohol. It does not
prevent the trade. It does not restrict
the trade. It does not prohibit it. All
it provides for is that the movement
of such preparations from State to
State will be controlled and the autho-
rities in the States concerned will
know what is happening. They can
get information about the quantities of
import, the quantities consumed for
bona fide purposes and also for male
fide purposes. That is what is pro-
vided in this Bill. I believe the House
will agree that it is absolutely neces-
sary to prevent the state of conditions
which has arisen where genuine medi-
cinal preparations are being misused
for other purposes.

Sir, I commend that the
taken into consideration

Bill be

Mr CHAIRMAN: Motion moved:

“That the Bill to mdke provision
for the imposition in the public
interest of certain restrictions on
inter-State trade and commerce in
spirituous medicinal and other pre-
parations and to provide for
matters connected therewith, as
passed by the Lok Sabha, be taken
into consideration.” -

SHrr 5. MAHANTY (Orissa): Mr,
Chairman, this is a very simple Bill
whose objective and aim is to make
the prohibition programme of some of
the prohibition States fool-proof and
I welcome it.
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Article 47 of our Constitution
anshrines the idea of prohibition which
{s a Directive Principle of State Policy.
The only limited issue that I would
ask the hon. Minister as well as the
douse to consider is whether by such
penal measures, by such restrictive
measures we are going to attain the
objective. There is no gainsaying the
fact that there has been a very clear
admission on the part of the Govern-
ment as set forth in the Statement of
Objects and Reasons that prohibition
in the prohibition States has resulted
in failure; the reasons may be varying
but one of them is the manufacture
and inter-State trade and commerce in
spirituous preparations, boot polish and
varnish, ete. There has been a clear
admission in the Statement of Objects
and Reasons that prohibition has been
a failure, With all humility to the hon.
Minister, I would like to say, that he
has not been fair either to prohibition
or to the House in the manner in
which he has piloted the Bill. It is in
the fitness of things, that we ought to
have been informed of the various
reports received from the State
Governments; we ought to have been

informed of the reasons for the
frugtration of the prohibition
programme which is a Directive
Principle of State Policy, In

that case alone, we would have been
in a better position to judge the merits
of the Bill. I venture to think that the
manner in which the various State
Governments like Bombay and Madras
have pursued prohibition is never go-
ing to make prohibition a success
because of the following fact which
has to be borne in mind. It is not
alone a question of morality; it is not
alone a question of public health but
it is also a question of human psycho-
logy. This fact also has to be borne
in mind that human ingenuity always
challenges and overcomes authori-
tarian impositions. If there is going to
be any prevalence behind any pro-
blem then it is not going to succeed
with any amount of penal restrictions
which we may bring into operation
with the majority at our command.
Of course, the hon. Minister has not
given us any figures and, therefore, 1
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shall have to rely on my own figures.
I understand that in Bombay State,
with its classical enthusiasm for pro-
hibition, the illicit manufacture of
drinks has gone up tremendously. In
1950, the production was 24,640 tons;
in 1951 this was increased to 36,620
tons.

Surr N. KANUNGO: Where does
the hon, Member get the figures from?

# Surr S. MAHANTY: If the hon.
Minister has no source, he may take
my source.

Surt D. NARAYAN (Bombay): May
I know the source?

Surt N. KANUNGO: I woud like to
know the authority for the source?

Suri S. MAHANTY: These are the
figures given by a member of the Pro-
hibition Enquiry Committee. He can
very well verify and get satisfied. I
will be very happy to be told that I
am wrong.

In 1952, I am told, production of
these illicit spirituous preparations was
in the neighbourhood of 30,000 tons.
When we come to the spirituous pre-
parations which reach the consumers
under the guise of medicinal prepara-
tions, the picture is quite alarming, In
1952-53, it was 1,63,000 pounds; in
1953-54 it was increased to 4,97,000
pounds and in 1954-55 it was further
increased to 8,60,000 pounds. In Poona,
another important city of Bombay
State, the same pattern can be noticed.
I do not wish to bother the House by
quoting all these figures. These figures
relate only to spirituous preparations
but this tendency also holds good in
respect of tinctures, other varieties of
toilet preparations, Eu-de-cologne,
boot polish, varnish and all that.

I would like the House to bear with
me for a moment. Article 47 contain-
ing the Directive Principles of State
Policy aims at improvement in the
general health and nutrition standards
of the people and towards that end,
prohibition of injurious drinks has
been considered as one of the means.
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Tnerefore, this little fact has fo be
borne in mind that prohibition i1s not
an end 1n 1tself but that i1t is only a
means towards an end. Its result has
been that by the most impractical and
unrealistic implementation of the
policy, these spirituous drugs have
resulted 1n an overall deterioration of
public health which is admitted by the
Government in the Statement of
Objects and Reasons. Therefore, the
first point that I would like to urge
upon this House 1s that it is high time
the Government considered this ques-
tion of prohibition from other angles
than the coercive angle which has
been proposed in this Bill.

Agamn and again I am coming back
to the guestion of prohibition because
tnis Bill, though very simple and
mnocuous, has raised certain issues
whose importance and dimensiong are
considerable, The whole thing can be
judged only in the light of the fact
whether prohibition has been a
success or not. If it has not
been a success then certainly,
while giving assent to this Bill, we
must consider and explore other
ways and means by which we can make
this Directive Principle asuccess. In
this context I am reminded of the
Ramamurthy Committee Report. I do
not know what has happened to that
Report. In that Report 1t was pointed
out that more people have taken to
drink than before prohibition came
into operation. The other day in this
House, 1n reply to Starred Question
No. 16, notice of which was given by
one of the most indefatigable cham-
pions of prohibition—Mr. D. Narayan,
the hon. Home Minister gave a very
interesting and 1illuminating set of
answers. The guestion related to pro-
hibition 1n Part C States. I am giving
you one sumple example in regard to
Kutch. In Kutch, before prohibition,
there were 70 centres operating; after
prohibition, those seventy have been
reduced to eight. Now, what does the
House expect?” The House legitimately
expects that the consumption of liguor
must have gone down. In 1951, with
seventy centres working, the consump-
tion of foreign liquor was worth
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Rs. 3,195/2 and deshi wine worth
Rs. 70,000. In the year 1954-55, with
the seventy centres reduced to eight,
you will find that foreign liquor worth
Rs. 9,812/8 and desht wine worth
more than a lakh of rupees were being
consumed. That 1s the pattern that
we get in respect of all the Part C
States, the figures for which I am not
gomg to quote; I do not wish to
bothar you but these figures give one
the impression as if people have been
drinking with a vengeance. In all the
States where prohibition programmes
are being implemented, you will find
that the consumption of liquor has
gone up and where coercive prohibi-
tion laws come, people take to illicit
distillation, drugs and other things. I
do not blame the Government for it;
nor do I blame the people because it
has to be borne in mind that in the
ultimate analysis it is a question of
human psychology over which it is not
always possible for man to triumph.
Tnerefore I venture to think that
this kind of coercive penal measures
will lead us nowhere., The more we
will try to impose our authority, the
more the people will take to alcohol
and m the bargain you will not only
degrade the people; you will not only
degrade public health; you will also
degrade public morals. You will force
law-abiding citizens to violate the
law,

The other day I went to Bombay.
What did I find? I found Hall’s wine
selling as tonic which contains Vitamin
B Complex and 1odine, so on and so
forth. It was very popular. It was
being sold even in grocers’ shops.
That amused me and so I enquired.
They said that 1t contained 17 per cent.
alccho'. I was also told that that
Hall’s wine wasg produced not in India
but 1 the U.K. aud that the importers
who 1mported this kind of Hall's wine
have become multimillionaires during
the period of seven years of prohibi-
tion in Bombay.

Therefore without opposing this Bill
my only submission will be: Let there
be a practical approach. This is a
question where authority is posed
agamnst free will; this is 2 question
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where reason 1s posed agamnst romanti-
cism, this 15 a question where philoso-
phy 1s a so posed against practical con-
siderations This Bill which provides
a penalty of rupees one thousand as
fine and one year’s rigorous imprison-
ment—that 1s the maximum limit—1s
gomg to lead you nowhere. People
wliil pay these fines, yet they will
carry on these illicit distillations as
they have been domg Now this 1s
also the time when we can have a
review of the experiments in prohibi-
tion in other countries where prohi-
bition was brougat into operation by
such coercive methods without public
sentmeat behind i,

Now let us look at the United States
of America It i1s not to the credit of
India that tor the first time 1t enshrin-
ed the 1dea of prohibition Even then
i our Constitution it 1s a Direclive
Principle only and it is left to the iree
will of the States—they may imple-~
ment 1t or may not implement 1t, But
there 1n the Constitution of the United
States of America, ]} o ottion was
mandatory But what they did? They,
after thirteen years, came to the pam-
ful conclusion wat pronwrtion  had
resuited in bootlegging, in degiadation
of human values, human morals, 1n
racketeering and i all kinds of social
vices

SarimaTi SAVITRY DEVI NIGAM

(Uttar Pradesh)., Is 1t a debate on
prohibition?
Surt S MAHANTY It relates to

piohibition, Madam Now 1n Finland
in 1919 prohibition was brought nto
operation And what was the result?
My hon fiiend Mrs Nigam 1s very
muca interested in sociological ques-~
tions and 1t will profit her to Iearn
what the result was of that prohibition.
It was smuggling, private distillation,
abuse of medicinal preparations, which
ultimately ruined public health which
we are so enthusiastic to guard There-
fore the mvestigating committee there
came to the conclusion that prohibition
shou’d be scrapped, and it was ulti-
mately scrapped 1 1932.

Look at the Union of Soviet Social-
1st  Republics After the October
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Revolution 1 their revolutionary urge
there was prohibition of vodka which
mn 1925 they had to repeal

Iin Norway, in Tuikey, in so many
other countries you will find that the
Governments at one time or other in
their reformatory urge have taken to
prohibition, but they have been forced
ultimately to scrap 1t because 1t has
ied them nowhere The public health
which they were so enthusiastie to
guard had only resulted 1 its deterio-
ration. Therefore, Sir, not these coer-
cive methods—this may be one of the
measures to which we can give our
seal of imprimatur—but other measures
should also be explored The slogan
should be rationalisation not penalisa-
tion For example, as they did in
Norway by exempting drinks or beve-
rages which contained alcohol from 10
to 14 per cent, they too sought to mini-~
mise the evil of drunkenness which
article 47 of the Constitution tries to
avert Therefore while giving my very
qualified support to this Bill I wall
only urge before the Government that
this prohibition policy has already
resulted in a catastrophe the nature of
which I have tried to 1indicate, most
madequately. Now by further taking
to such penal m~asures we will be
driving this ev' undergiound We will
be making distillation of liquors a
cottage industry, may not be of the
Gandhian brand If the Five Year
Planners want to provide employment,
this prohibition will come in handy in
their way, which will bc a cottage
industry which will provide

Mr CHAIRMAN That will do.

Surt S MAHANTY 1 am just clos-
ing. As I wassaying, that way 1t will
provide profitable employment to lakhs
of men But we must avert that kind
of contingency.

With these words, Sir, I lend my
qu?hﬁed support to this Bill

Surt K MADHAVA MENON (Mad-
ras). Sir, Isupport the principle under-
lymmg this Bill It will be rather un-
fortunate if we go on discussing the
! ments of prohibition or anti-prohim-
i tion over this Bill and we will not end
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anywaere mn a discussion on that point.
As I said, I support the principle of
this Bill and I come from a State
which 1s defined as “prohibition State”
in clause 2(c) of this Bill and I know
very well the malpractices that have
been practised or are being practised
in the name of medicinal preparations.
Madras State had prohibition from
1037 onwards and there was complete
prohibition by 1947. By about that
time, Sir, there wassuch an urge for
toe sale of tincture zingiberis 1 parti-
cular and various essences that so
much  of  fincture zingiberis  wes
bemng imported into Madras and the
situation became so bad that the
Government had to issue a rule
under the prohibition law that tinc-
ture zingiberis should not be sold
except on the prescription of a medi-
cal practitioner and the markets were
flooded with prescriptions for tincture
zingiberis. So this Bill has not come
any the earher. Butlfeelone great
danger 1n this Bill and if 1s the defini-
tion of ‘spirituous preparation’ given in
clause 2(d) (i). The definition given
there, namely, ‘spirituous preparation’
means any medicinal preparation con-
taming alcohol, whether self-generated
or otherwise, is so wide that I am afraid
some mischief may be done for the
preparation and sale of some famous
Ayurvedic medicines, particularly call-
ed asavas and arishtas and under the
rule-making powers under the Madras
prohibition law the Government had
exempted those Ayurvedic prepara-
tions like arishta from the provisions
of this Act. Sir, I come from Kerala—
Malabar, Cochin and Travancore—
which 1s very famous for the practice
of Ayurveda and preparation of Ayur-
vedic medicines. I fear, Sir, that this
Bill may adversely affect the practice
of the Ayurvedic system itself as these
asavas and arishtas have since time
mmmemorial played a very important
part mn the treatment of almost all
diseases, and, above all, these have been
resorted to by ancient people never
using alcohol in any form whatsoever.
Sir, T have the authority of some
famous Ayurvedic physicians that ail-
ments of liver or spleen, etc.. due to
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exce.sive use of alcohol are treated

with these asavas and arwhtas. No
alcoholic drug 15 used in the prepara-

tion of these arishtas and
12 Noon asavas but a negligible per-

centage of alcohol 15 self-
geneiated in them and that comes
within the mischief of this Bill. The
percentage so generated is very small
If you keep a bowl of rice water for
a few hours, it will generate a small
percentage of alcohol. The alcohol
contained 1n these medicines will not
be more than that Arishtas and
asavas are manufactured according to
ancient formu'ae which tne Govern-
ment can demand for scrutiny. The
restrict.on that is now sought to be
imposed by this Bill on the prepara-
tion of and trade in these arishtas and
asavas on the plea that alcohol may
be self-generated in them is not rea-
sonable. Alcchol can be added to tea
or coffee but for that reason we are
not going to prevent the drinking of
tea or coffee. The common man-—that
much exploited word—still resorts to
Ayurveda and we will be hitting him
unconsciously 1f we prevent the pre-
paration of and trade in these Ayur-
vedic medicines because some of them
self-generate a httle alcohol. Ayur-
veda, which 1s still playing a very
important role in the treatment of
masses 1n general, will be adversely
affected by thig Bi1ll. Sir, I am almost
a fanatic in the cause of prohibition
and I want that we should take every
step to make 1t a success and I am
sure those who prepare these Ayur-
vedic medicines also wish it but the
Bill 1s likely to do much harm to these
Ayurvedic medicines and I therefore
make a fervent appeal to exclude
arishtas and asevas from the scope of
this Bill There is an amendment
tabled to that effect by Shri Prasada-
rao and 1if that could be accepted, so
much the better. But if the Govern-
ment does not find it possible to
accept it, then there is another amend-
ment tabled by Mr. Leuva which gives
the Government power to exempt. At
present there 1s no power even for the
Government to exempt anything. 1
think at least this amendment may be
accepted by the Government s¢ that
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~y¢ may not hamper the practice of
Ayurvedic system of medicine. That
1s all that I have to say

st FEEtw qute  wEigy
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vitePeyr & Tew & wmw v & wE
[ \ |
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“It has been estimated that as a
result of the prohibition policy of
Government 1t has nominally to
forego a possible revenue of about
Rs 10°77 crores but agamst this
amount the benefit to the consumers
has been of the order of Rs 35
crores This has helped to improve

the standard of living of the work
g backward and poorer classes’
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“August 19, Ahmedebad —The
Excise Police seized a wagon load ot
tincture bottles worth about Rs. 20,000
at the Ahmedabad Raillway Station
this morning., Working on prior
information, the Excise Superinten-

dent intercepted a consignment of
280 bags of bottles containing

}
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tincture under the label of syrup.

The consignment, it 15 stated, was
being 1mported from outside Bom-
say State in the names of some
fictitious firms "
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“It 1s, however, noticed that as

soon as one drug was notified an-
other drug comes in the market.”
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Mo THO TEO ANHI (T HFI): AT
2 fid a7 g A e & g 2
Mr CHAIRMAN: Please wind up.
Surr D. NARAYAN: Only five or

six minutes,
Mr, CHAIRMAN: No, no.

Surr D. NARAYAN: I shall just
finish.
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Taw & Y5 amrd witelamer @1 Wb
P el g TR 8 | A TEAT 0% S
W g A omget € Ty T oot R
aar e & T ygct a9 o o1, ged taae
WA Taaret of, Taraet qe Tt o ol
Pt el agw Tamat Ot 9w T
AT T A TR 9T qF 0T Ig AT AL
T2 wod 1o o Tt 4y Wi Taw T E
ZYTAn T8T OTE TAU FHEYTE AR e
:ﬂ?‘afmi‘aawg@rmﬁa‘rrafﬁ

1 Y @ aiten Tt gus Yoe gw
ﬁmmﬁmﬁ,&mﬁﬁﬁm
g &, oot gEe Tag m et Seae
daelt gt & ot giEER # A& gl
F #) zoh aw ag & T @ i T
a5 2 Tgar qg edwwty @ T, 98 A2
FE TR FEAT W g1 o W & i

|

oig SaTgEl FO0 WR A F I
wiears 1 garE F a9 5 T a0 §)
a oy @ @ aeT & oY agr F1 Hawt
¥A TEW 9% TEAQ ©, IgEeR® wewid
d, 98 whpw ot TeEn el oA
TH% oM ae Tawr 9w & ot 98 uw
T wrer €1 /° oad gg W w S
g T T qAFwT @ FA9 gHW THEErA
vy d 9y g war O ot g9
aeet & gg aiw T g7 & @ afs 4
ol guae=d ger g9 aft amwwr qwr §
br oa @ ‘T AT 99R 59w
o weaeet gt 9, Ao @@ gane
W I G 3, 8 GHIEE] W awe aew ®
TR AG O TF | FHE AAF G A
T agf 3 aiewa 4 98 Taofa = Toon Ps
g¥ gOEaR wilge el T o ur
0 T § ¥ ] ) g w8 A dd wew
gl g g W 2Ed ANYE ®TESr T
ared &1 At 7w FEw AR g %
o gg fadas omus qwd omar & ST
TR AT FTHls @ g anen) tea
are & FEid @ 9HE H T W Tea &
a1y FTHE @ g gud W e sge
THE Wy a0l we il gud aat
mATE 3 ST F A qeEer &1 RS 4y
rrrar & To Teudd w1 awba (@)
% o7 TET oo g &

0F T 29 T4AF ° g2 & T &
T #1 WT, &6 999 FT ATIER, §gi-
P12 & o qw Peen & A w4t wgley |
PIfAT %7 T 98 ATIFN G B T
asat &t § tgu e e @t wifety
v W8 8 T &) o ate migtEye
? amd & # AR ag T aet
w 8 o g & @ Suer awm Ty
# % ov o=t @ gwww & e oo
sitgtawr w2t & gutan @t & @ w3
] T ST 8T &, S8 [ ST
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[sft Fratasr)
"t 8@ nag asq o g1 I99 SR g
ey, Mo & ghar var ik 39 99 & T
a0 Tt T TCQ T TGO AR gy
gzt ot oft atuw qiew * IUGT
S 0ET

i® @t el 78 @ T ag af aeh
g7 o ¢ tm 9w g faum # ot @8
Tera &, g o T gom & % AW g
# witetrn Ten S, &t @@ awen @ g
Y zwet mtetaws & w Tawr & 1 Ug
For Poow & T wmitgTeme ot ganm on
mifetasr areanTtas & | o o g9 4B
T FEft miew P aw Pew ag dAwA
mitetewsr &t ForEE T @Ed & Al
¥t o ghw i% 3w @ fag anten
Faliger 2 ot A AW B § I Av
=t froid & ag Pawiiew w1 & Ta
Rery B AT X TH R IW H RO
mtetaye gifaw @ fean s at 9=
TR % N GET TP § qAW BT AgT AW
TR % M5 @y wigtaww @ et g
afen ot a7 oEnTtas dER A9 ¥ 93
gearareer & Pew @ Perare & ot g @
# gy A Fe ANgQ | A A AT TR FLI
P g qEE QU 4@ gt TS one AT T
AT F AT gAR A A & onter #

Mr. CHAIRMAN: That will do,

gari D, NARAYAN: Only one sen-
tence, Sir.

T} FLT GO AT AT §
“Alcohol is the mother of all evils.”

MRr. CHAIRMAN: I think we have
taken about 50 minutes, We have 70
minutes more. The allotted time is
two hours and, therefore, I hope the
speakers will be as brief as possible
and I want the Minister to answer
immediately after we re-assume after
lunch.

|

Bill, 1955

SR RAJENDRA PRATAP SINHA
(Bihar): Mr. Chairman, this Bill has
been primarily introduced in the
interests of the prohibition States in
order to stop the illicit movement that
is going on there, as has been pointed
out by so many speakers.

[MR. DeruTy CHAIRMAN in the Chair.]

Sir, this is a laudable object and I
stand for prohibition. We must put
down with a heavy hand all those who
are out to defeat the purpose of pro-
hibition.

1 have listened with attention to the
speech delivered by my hon, friend
Mr. Mahanty, But I am not convinced
by the arguments that he advanced,
We should not scrap prohibition mere-
ly because it has failed in other coun-
tries. On the contrary, we must pro-
fit by the experience of other countries
and by our own experience and correct
our owp methods in such a manner
that prohibition may succeed. If Gov-
ernment is able to make prohibition a
success, it will be a feather in their
cap. But this, question does not stop
at that. We have to consider it from
a wider angle and I would lke the
House to bear with me if I point out
to them the other aspects of this
question, The pharmaceutical industry
is an infant industry, but at the same
time a very important industry. We
are importing large quantities of drugs
which is a drain on our resources, and
it is but right that we should become
self-sufficient in the matter of supply
of drugs as early as possible. Even a
country like the UK. had to give a
good deal of encouragement and pro-
tection to the pharmaceutical industry
in their country in order that they
might stand against the competition
of the German products after the first
World War. Committees were se{ up
by the Government of India to examine
the difficulties and hardships which
this infant industry was facing. An
Expert Committee was appointed by
the Finance Ministry and the Pharma-
ceutical Enquiry Committee was
appointed by the Ministry of Com-
merce and Industry. Now, their find-
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ings have been more or less unani-
mous. They have pointed out that the
two great handicaps from which this
pharmaceutical industry was suffering
were firstly, the varying rates of duty
which different States imposed, which
was corrected by the passing of the
other Bill in the House during the
last session, for the imposition of a
uniform rate of duty. The other diffi-
culty which is being faced by this
industry is the restrictive control on
the inter-State movement of phar-
maceutical products. This control was
previously introduced for revenue
considerations: and it has been kept
on in the interests of the prohibition
States. Now, a spirituous prepara-
tion cannot be sent out from one
State to another wunless a cumber-
some and long procedure is follcwed.
An indentor in a State has to obtain
an import permit and state the
amount of duty and all that that
will have to be paid on the quantity
of the spirituous preparation that he
imports. And then the manufacturer
has to obtain an export permit, and
so on. There are so many other res-
trictions. All this takes about two
months before a product can move from
one State to another. Another difficulty
is this. Supposing a product is brought
from Bengal to Delhi, after an effort
of two months, that product cannot be
sent out again from Delhi to Puniab.
It must rot here. These are the serious
handicaps from which this industry is
suffering.

The Pharmaceutical Enquiry Com-
mittee has reported on this question
at page 94 and says:

“The whole procedure is very
cumbersome and annoying causing
needless trouble to the manu-
facturers, Preparations containing
alcohol imported into the country
and for which customs duties have
been paid at the port of entry have
no restrictions in their mavement to
any part of the country. This places
similar products made in the coun-
try at a disadvantage as compared
to the imported article.”

[ 1 SEP. 1955 ] and Commerce) Control 1608
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This point has been made out very
lucidly by this Committee that the
indigenous product is placed at a dis-
advantage compared with the import-
ed product because a similar imported
product has a free movement through-
out the country, whether it is a pro-
hibition State or a non-prohibition
State. 1 cannot appreciate this differ-
ent treatment to the same set of
medicines meted out merely on the
fact that the one is an indigenous
product and the other is an imported
product, This difficulty has not yet
been solved. The Government have not
implemented the recommendations of
this Committee,

1 find that the Indian Chemical
Manufacturers in their letter dated
25th April 1955 which they have
addressed to the Ministry of Commerce
ang Industry, copy of which they have
sent to me, have stated that:

“If cumbersome resrictions, as
sought by the present Bill, are plac-
ed om such specialities also as also
on tinctures which can, by no stretch
of imagination, be used for other
than medicinal purposes, it can be
realised that the indigenous industry
will have to labour under a great
handicap. The effect fop the Bill
now contemplated to be passed will
be to add more restrictions to those
existing at present.”

Sir, the question is, can we give
relief to the pharmaceutical industry
without in any way hampering the
cause of prohibition, without in any
way interfering with prohibition? The
Expert Committee which has gone into
this question in great detail and exa-
mined it from this point of view has
given a very bold answer in the affir-
mative. They have said, let us divide
all the spirituous preparations into
two categories. The restricted type
will be that category of medicines, or
spirituous preparations you cap call
them, which are liable to be misused
as alcoholic beverage. As a matter
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of fact, they have drawn up a com-
prehensive and exhaustive list of such
spirituous preparations which are or
which are likely to be misused as an
alcoholic beverage. This list can go
on expanding as new products are
brought under different names. From
experience the prohibition States can
point out which are the products that
are being misused today. The Expert
Committee have suggested that we
should impose all kinds of restrictions
on the movement of this restricted
category of spirituous preparations,
The Pharmaceutical Enguiry Com-
mittee has gone further and said that
we should prohibit the manufacture of
such preparations which are likely to
be misused. They have examined all
the preparations and they have come
to the conclusion that all these pre-
parations are not manufactured accord-
ing to the British Pharmacopoeia.
They are not at all medicinal products.
Therefore, it will be in the fitness of
things if we prohibit the manufacture
of such products which are not meant
for medicinal purposes, as they have
pointed out in their report at page 96.

Now, the Expert Committee has
suggested that there should be a list
of spirituous preparations called
‘unrestricted’ type which are never
liable to be misused as an alcoholic
beverage because of the ingredients

that are supposed to be in those
medicines; or because the alcoholic
content is very small, they are not

likely to be used or have never been
used as an alcohqlic beverage. They
have also made a list of medicines
which are purely medicines and which
have never been misused. The Bom-
bay State or other prohibition States
also confirm that these preparations
which are on the unrestricted list or
type of medicines have never been
misused. (Time bell rings.) They
suggest that all restrictions and con-
irol on the movement of this type of
spirituous preparation should be
removed. Sir, we should not put the
products of the phramaceutical induz-
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try at a disadvantage vis-a-vis the
imported stuff. We should place both
these products at par. And, therefore,
it would be in the fitness of things if
the Government declare a list of
spirituous preparations which are not
misused and give them a free hand for
movement throughout the country,
whether they are prohibition or non-
prohibition States.

Mr. DEPUTY CHAIRMAN: It is
time.

SHRT RAJENDRA PRATAP
SINHA: Sir, one question. I would
like to find out from the hen. Minis-
ter whether this Bill will also res-
trict the movement of the imported
stufl or whether as before, the imported
stuff will have liberty to move
throughout the country—in the ‘pro-
hibition States’ and ‘non-prohibition
States’. Thank you, Sir.

Serr N. D. M. PRASADARAO
(Andhra): Mr, Deputy Chairman, I
would have supported this Bill if the
prohibition policy had been properly
implemented. But that is not so. This
Bill is intended to stop certain medi-
cines being imported into the prohibit-

ed areas. But what is the situation
in the prohibited areas? Is the pro-
hibition policy being successfully

implemented there? Sir, I do not want
to go into all the details about the
prohibition  policy that is being
implemented, because some of my
friends have already dealt with that
aspect of the matter. Today, you go
anywhere, in any village in Andhra,
and you can get any amout of liquor
in any place. It has become almost
a cottage industry, as Mr. Mahanty
has already said. Therefore, Sir,
when the prohibition policy is being
worked in this way, what is the use
of just stopping the import of these
medicines which are being used by
the people for medicinal purposes?

Sir, this prohibition policy is being
implemented in at least three major
States. Why don’t you look into the
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affairs of these three States and find
out how the prohibition policy is
working there? I do not know the
state of affairs in Bombay. But in
Andhra, an enquiry committee has
been appointed. Already Mr. Mahanty
has dealt with that matter. The
Ramamurth: Committee’s report is
there, which contains certain recom-
mendations, Why does not the Gov-
ernment go into those recommenda-
tions, study them and find out the
causes of fajlures?

Sir, Shri Deokinandan Narayan has
said that the prohibition policy has
been laid down by the Constitution,
That is quite true. Nobody says that
a person should drink and do all
sorts of mischief and create nuisance.
Nobody says that. But does the
Constitution lay down that prohibi-
tion should be enforced by police
methods? Does the Constitution lay
down that if you drink liquor jyou
will be sent to vprison? Sir, no
measure can be successful by such
police methods. Therefore, I only
wish to suggest that the Govern-
ment should find out the reasons why
the prohibition policy has been a
failure, and then it can chalk out
certain better methods of implement-
ing the prohibition policy, not just
by stopping the import of medicines.

You will also find from the repnorts
that after the introduction of pro-
hibition, the number of crimes has
also gone on increasing, particularly
in the matter of prohibition cases.
Sir, they want to implement this
policy not only through the excise
police, but also through the ordinary
police. At least that is the case in
Andhra, where we find that the
ordinary police is given the charge of
implementing this prohibition policy.
We find that the number of prohibi-
tion cases has considerably increased,
particularly in Chittoor, where not
only the excise police but also the
ordinary police has been entrusted
with this work. In fact. Chittoor tops
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the list in the matter of prohibition
cascs.

Then, Sir, the intention of this Bill
is to stop the import of medicines
containing liquor. Shri  Madhava
Menon has already dealt with the
question of Ayurvedic medicines. And
I am thankful to him for supporting
the cause of Ayurvedic medicines, It is
not only the Ayurvedic medicines, but

also various other medicines, which
are very effective and very useful,
though they contain some liquor.

Therefore, it will not be good if you
prevent these medicines from being
imported. Of course, some of my
friends have said that in the name of
medicines some spurious drugs and
other things are being imported. I
say, you can by all means stop them,
and there is no dispute with regard
to that point. But genuine medicines
should not be disallowed from being
imported; otherwise, there is going
to be a lot of trouble and inconven-
ience without them. Therefore, Sir, I
suggest that at least these genuine
medicines should be exempted from
the provisions of this Bill, particular-
ly the Ayurvedic medicines. My
friend, Shri Madhava Menon, has
already dealt with this aspect of the
matter, and almost everybody knows
how useful and how effective these
Ayurvedic medicines are. I think
everybody knows that there are cer-
tain very reputable firms preparing
these Ayurvedic medicines, for exam-
ple, Sakti Sadhna Aushadhalaya,
Ayurvedashrama and such other big
firms. Therefore, why are you not
in a position to exempt such medicines
here? After all, you are not provid-
ing medical facilities in every village,
and we find that hospitals are few and
far between. Therefore, particularly
our poor people will find these Ayur-
vedic medicines readily available. And
they are cheaper also. Sir, Shri
Madhava Menon has already pointed
out that asavas and arishtas are self-
generating. Nobody will put liguor
in them. They are self-generating.
It is al<o said that if you keep kanji—
the rice preparation—for twelve hours,
it will generate as much alcohol as
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is found in asavas. Therefore, I
suggest, Sir, that at least such medi-
cines should be exempted, otherwise
this measure is going to hit the Ayur-
vedic system itself.

Mgr. DEPUTY CHAIRMAN: Yes, no
repetitions.

SHrr N. D. M. PRASADARAO:
Thank you, Sir.

Mr, DEPUTY CHAIRMAN: Dr.
Barlingay. Just five minutes only.

Dr. W. S. BARLINGAY: Mr, Deputy
Chairman, I would not take much of
vour time; I can assure you that much.

Mr. Deputy Chairman, while I
wholeheartedly agree with the spirit
in which this Bill has been brought
before this House, I feel, and feel very
strongly, that all the material on
the subject has not been properly
digested before this Bill was present-
ed to this House, As T said, I am
not golng to deliver a long speech. I
want to be very  brief. And
I do not want also to repeat the
very cogent arguments that have been
advanced in this connection by WMr.
Madhava Menon and Mr, Prasadarao.
1 would immediately come to the
point of the case and read to this
House a paragraph from the Report
of the Expert Committee on Excise
appointed by the Government of India
itself in the year 1950. I am refer-
ring now to paragraphs 26, 27, 28 and
29 of that Report. I am not going to
read the entire paragraphs, but only
some brief portions contained therein.
The Report says as follows:

“The essential problem, therefore,
is of devising measures to ensure
that medicinal preparations are not
misused as beverages by ex-addicts
in prohibition areas, and not of
controlling or discouraging manu-
facture ifself.”

This is a very cogent argument, and
it has got to be considered. Then, Sir,
further it says:

Bill, 1955

“The Committee felt that in res-
pect of medicines, the formulae of
which are not found in the recognis-
ed pharmacopoeias, it is desirable
that their formulae should be dis-
closed to competent authorities, so
that their misuse may be anticipated
and checked. It has been brought
to the notice of the Committee that
fhe provisions on these lines exist
under the Drugs Act of 1940 and
the rules thereunder......

“In respect of Unani, Homeopathic
and Ayurvedic preparations, it 1is
not necessary to enforce similar
provisions.”

I don’t want to read further but
merely want to say that in the follow-
ing paragraphs, viz., in paragraphs 27
and 28, the Committee hag stated that
you have got to classify the spirituous
medicines into two classes,—one the
elass of restricted medicines and the
other one will naturally be the class
of free medicines. The restricted
medicines would naturally comprise of
those medicines which can ordinarily
be used as alcoholic beverages. I will
inform the Minister and I am sure
the hon, Minister knows about this
that in the Bombay State they have
prepared lists of medicines and they
have classified all those medicines into
two classes. Class 1 comprises of those
medicines which e¢an ordinarily be
used as alcoholic beverages, and there
ts another class of medicines viz.,
which cannot be used, ordinarily at
any rate, as alcoholic beverages. What
I was going to suggest is that this is
in effect my amendment. I am not
worried about the wording of it. It
is the spirit of the amendment with
whiclh T am concerned. What I am
going to suggest is that it is not all
medicines, especially ayurvedic medi-
cines, which can be used as beverages.
Only some can be used and it is quite
possible for the Drug Controller or
other relevant authorities to prepare
proper lists of these medicines, Wow
it is only such medicines which can
ordinarily be used as beverages which

i ought to be prohibited and their im-

port and export and the rest of it has
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got to be restricted but what I find to
my astonishment is that this has
not been done in this Bill. I would
suggest that at any rate if it cannot
be done in this Bill—it ought to have
been done in this Bill and actually
the phrase ‘spirituous preparation’
ought to have been defined in the
proper manner—but if it cannot »>e
done I should say that at any rate so
far as the rules are concerned. thay
should provide for the distinction
between medicines which can ordinarily
pe used as beverages and which can-
not ordinarily be so used. I feel the
rules ought to provide for this matter
and then all those rules, in the
‘nterests of Ayurveda and other impor-
tant systems of medicines in this coun-
try, should be not only published 1n
the Gazette but ought to be placea
on the Table of the House and oppor-
tunities should be given to this House
to discuss the propriety of these rules.
It will be observed that sometimes
rules are made but nobody observes
or reads them with the result that
there is a lot of trouble or hardship
caused to people and since after all
this is a very important point affecting
large-scale manufacture of Ayurvedic
preparations, I suggest very respect-
fully to the hon., Minister that if he
thinks of making rules on this subject
such as 1 have suggested, then all those
rules should be placed on the Table
of the House and opportunity should
be given to this House to discuss those
rules. Thank you.

Pror, A. R. WADIA (Nominated):
Mr. Deputy Chairman, 1 felt rather
disappointed with the way in which
the hon. Minister had introduced this
Bill. I wish he had given some lead
as to his attitude towards the amend-
ments which have been officially given

notice of. It would have helped us to
see how far the hon. Minister was
prepared to accede to some of the

reasonable argumentg that have heen
advanced in favour of those amend
ments. I have not the slightest desire
to enter into a debate on the very
much mooted question of prohibkition

but T must say that 1 listened to my !

60 RSD—3

' to accept it.
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friend Mr. D. Narayan’s speech with
as much interest as I used to read the
fairy tales in my own school days. |
think Mr. Mahanty has given a much
more realistic picture of the situation
in Bombay and that is absolutely
corroborated by Mr. Prasadarao’s
picture of the situation in Andhra
Well, Sir, one thing is certain, that
prohibition has not proved a success
anywhere. I have it on the authority
of a very leading Member of the
Bombay Congress Party that some ot
the <upporters of the Congress Gov-
ernment are boot-leggers themselves
and that is the reason why the Gov-
ernment finds it so difficult to proceed
against the boot-leggers as effectively
as they could. It has been rightly
said that you cannot reform a society
by applying police methods. You ecan-
not reform a society by mere legis-
lation and it was really surprising for
any Member to suggest that the reatl
criminals are the merchants who manu-
facture these things or sell these things.
The merchants are not the consumers.
They produce these things because
there is a real demand for them,
because there are ever so many more
people who are willing to benefit by
these drugs. I have always felt that
whatever abuse might have been made
of these medicines for alcoholic pur-
voses, it does not take away from the
real legitimate use of these medicinal
things and that is why I am entirely
in sympathy with my friend WMr.
Madhava Menon and Mr. Prasadarao.
I would wholeheartedly support Wr.
Prasadarao’s amendment and 1 do hope
that the Minister will find it possible
If he is not prepared to
accept that, I hope he will at least
accept the amendment moved by my
friend Mr, Leuva because that is the
second best. Anyway, so far as legls-
lation is concerned, I would be sorry
if the Central Government is used
merely as a cat’s paw of the various
State Governments to draw their chest-
nuts out of the fire, The Central
Government ought to give a really
better lead in these matters. There
is a degree to which we can proceed
by legislation. Beyond that we cannot
go and it is for that purpose that I
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whole-heartedly—I don’'t say that I
support the Bill but—support the
amendment of which notice has been
given by Mr. Prasadarao and by Mr.
Leuva.

Dr. R, P. DUBE (Madhya Pradesh):
Mr. Deputy Chairman, I have got up
to speak from the medical profession
side because you will find on page 2
of the Bill as follows:—

“any medicinal preparation con-
taining alcohol, whether self-generat-
ed o otherwise; or

any mixture or compound of wine
with medicinal substances, whether
the wine is fortified with spirit or
pot; or any other substance notifled
under section 4 to be a spirituous
preparation.”

There are certain medicinal prepara-
tions where this alcohol is there, All
tinctures are made out of alechol.
There is Spirit Ammonia aromatic
which is nothing else but spirit with
a little aromatic in it. This is very
essential, T don’t know what the other
Governments are doing about medical
practitioners but if separate licence
rules are made to such an extent that
every medical man will have to
account for every ounce of the
medicine which contains alcohol, it
will be a great hardship for a private
medical practitioner who has a dis-
pensary to keep account of every drop
of the medicine. I dare say there are
certain people who are misusing them.
But just because certain people are
misusing them we should not think
they are beverages. These medicines
are not meant to make anybody drunk.
People do not generally drink them,
I mean the medicines containing
alcohol. If you misuse them, surely
they give you somewhat of a Kick.
That is all. Therefore, I request that
when Government makes the rules, as
my hon. friend Dr. Barlingay said,
they should discriminate and see that
no hardship is caused to genuine medi-
cal practitioners and more burden by
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way of keeping records and taking out
licences ang things like that, is not
put on them.

Thank you, Sir,

sftwet wiesh g P ¢ Suneww wEr
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SHRrI S. MAHANTY: I am not going.
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| 1% 731 uF oitw & A fee o
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ol WRi 9% ATeEA NFTAE & A
& 4" giudt & T o e gy ot Tere’
@ S At FiE g ag | gud gt
&1 g @il &t 989 & d" "me AH &R
¢ et P wt Afea dodteed & AW
w34 gudY B & AT qME 7 AW
sxd &) gaten A° arwat & P el o
TR SATET F, O 1 0 T Wl FAT
wge & gwfeq @ Tew g sl @
Fe IET A7 Hig Wt DREE et 0w gt
7 wegt # @y A fwm d@ gw Padus
T g% @A WAt &1

Mr. DEPUTY CHAIRMAN: Mr.
Vaidya can begin in the afternoon.

The House now stands adjourned till
2.30 p.m.

The House then adjourned
for lunch at one of the clock.

—

The House re-assembled after lunch
at half past two of the clock, Mr.
DepuTy CHAIRMAN in the Chair.

sft aeg-arener glo dW (A W) (JW
g HEg T, 3% taw a1 4 ggw & wndw
Fvar &)\ Tow sgw www € ol W @ge
o g gged § 39 & W9 g @ e
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& t= zw g & v gaae= @ @ wEw
1 g WA W w T TEw G 5P
T TIIT TR &1 T I B ogehE W
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gt & oA, O Fm @ S w5
mye famed @ e ot dw A o
TETET STIPTR O AT ST &S Bamr o et
?W?Wé'.ﬂﬁﬁﬁﬁwﬁmﬁ
|

#* go e ot & o & o aret g
& g 7 ¢ afe agt.agem 4 dw e
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Suri KISHEN CHAND (Hydera-
bad): Mr. Deputy Chairman, I whole-
heartedly support this Bill. There is
absolutely no clause against which
objection could be taken. Some hon.
Members have given amendments and
I may be permitted to oppose them.
The object is very clear. This Bill
prohibits inter-State trade in certain
articles but if Government is satis-
fied that there is any genuine article
which will be hit hard by this, certain-
ly trade in that article will be permitt-
ed 1 think no amendment should be
accepted to this Bill.

! ber is misrepresenting me.
‘{ object to his speech but he should be
The Bill, as it
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stands, is all right because once we
accept the idea of prohibition, we
should not permit any group of Ayur-
vedic or any foreign material being
used as an invigorating article. It
should not be permitted to be import-
ed into India.

Certain hon. Members referred to
the Ramamurthy Committee Report,
to Andhra and to the general question
of prohibition. This matter of prohi-
bition is such a subject that I have yet
to come across a person who is not a
teetotaller who finds anything in sup-
port of prohibition. It is a question
of personal likes and disiikes and the
moment a person does not get the
drink he wants, that person will never
look upon prohibition in a favourable
light. Instead of having this Rama-
murthy Committee, if ancther Com-
mittee had been appointed on which
there were only teetotallers, from the
same data and from the same facts,
the latter committee would have
arrived at the conclusion that prohibi-
tion has been a success, that it should
be continued and that it should
be introduced in other States. A
certain hon. Member gave certain
figsures. Whenever figures are placed
before us, they are sometimes distort-
ed in such a way that they try to con-
vey a wrong impression. The hon.
Member, speaking about Kutch, said
that Rs. 3,000 worth of foreign wine
was imported whereas the figure now
is Rs. 9,000. From such small numbers
as three thousand and nine thousand,
you cannot draw any conclusion.

Sarr S. MAHANTY: They run into
lakhs.

Sarr KISHEN CHAND: I do not
know what the hon. Member is refer-
ring to as the Report is there and the
figures for Deshi liquor are Rs. 70,000
last year and a lakh and some thou-
sands for this year. The figures are
there in the Report and he may cor-
rect that statement of his.

Suarr S. MAHANTY: The hon. Mem-
I do not

accurate when he speaks.
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Surt KISHEN CHAND: Anyhow he
gave certain figures about Kutch—-the
figures of Kutch may be right—and
my contention is, when you are deal-
ing with small numbers the compari-
son is not justified. You cannot say
that when the consumption goes up
from 3,000 to 6,000, it may be inferred
that consumption has doubled up. My
contention is against this. Prohibition
may not have been  successful in
America and other countries for vari-
ous other reasons and, I suppose, in
our country it would have been more
successful if different methods had
been adopted. I submit, Sir, that,
instead of attaining the objective of
total prohibition—certain States by
the method of progressively introduc-
ing prohibition in a few districts—if
we had followed the method of res-
tricting the content of alcohol in
beverages, say, to 10 per cent. and
permitting the sale of such beverages
for sometime, for a year or two, and
then further reduced the alcoholic
content to 5 per cent. and then to 2
per cent., so that after a few years we
would have the stage of full prohibi-
tion, the latter method would have
been more successful. I would con-
clude by once again wholeheartedly
supporting the Bill and requesting
the hon. Minister not to accept any
amendment because they are indirect
loopholes for defrauding the public
from the benefits of this Bill.

Suarr H. P. SAKSENA: Sir, for once
Mr. Kishen Chand and I agree on this
point that there should be no exemp-
tion of any kind of preparations, whe-
ther they be Ayurvedic or otherwise
so far as the application of this Spiri-

tuous Preparations Control Bill is
croncerned.
My friend, Mr. Mahanty, is, I

believe, 2 new adherent to the MRA.
He is making a very intensive study
of human psychology and is slowly and
gradually progressing towards.. ...

Surr V. K. DHAGE (Hyderabad):
Prohibition.

Sur1 H., P. SAKSENA: ... morality,
whole and entire. While he was
delivering his speech, 1 thought he
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believed that he was sitting in his edi-
torial office and was writing a leader
for his paper. He brought in all man-
ner of arguments and very beautiful
language to prove his arguments
which after all were very weak. He
made startling comparisons. He com-
pared the failure of the policy of pro-
hibition in the United States of Ame-
rica and from that he drew the infer-
ence that similarly prohibition would
not be a  success here in India. I
would remind my friend, Mr.
Mahanty, of the fact that we emulated
the United States of America only so
far as the winning of independence
from the unwilling hands of the British
people was concerned, and we suc-
ceeded. Similarly, so far as the suc-
cess of the prohibition policy is con-
cerned, we will prove and demons-
trate to the people of the U.S.A. also
that even a greater population than
theirs can go dry. My friend, Mr.
Mahanty, is inclined towards going
wet and I beg to submit that I am
always dry.

Now, Sir, I would give a humble
warning to the hon. Minister who is
sponsoring this Bill that it iz not simp-
ly the passage of the Bill that counts.
It is so easy to get it passed in this
House, but it will be very difficult to
implement it because there are snakes
and serpents lurking all around and
they will leave no stone unturned in
making this Bill ineffective, and a
very vigilant eye will have tobe kept
so that the purpose of the Bill is not
frustrated.

My very eminent friend, Mr. Wadia,
spoke of Congress bootleggers. Un-
fortunately I have never come across
anybody amongst the Congressmen
who is a bootlegger and I wonder
what sort of company my friend Mr.
Wadia keeps that he always comes in
contact with Congress bootleggers,
never with those Congressmen who
strictly and implicitly follow the
teachings of Mahatma Gandhi which
he gave us 35 years back.

Pror. A. R. WADIA: I do come in
| confact with people like my friend
¢ Mr. Saksena.
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Surr H. P. SAKSENA: Well, I was
just going to place before you myself
as an example, but then you have
anticipated me.

One expression that my friend Mr.
Mahanty used was that these coercive
measures would not do. Now, Sir, if
this measure which is brought with
all the honest and best motives is con-
sidered to be a coercive measure, I do
not know how far the use of the word
‘coercive’ is correct, and I am really
sorry that any good and  beneficent
measure that is brought forward in
this House is characterised by my
friends on the opposite benches as a
coercive measure. Now I humbly
submit that this is not opposition.
Opposition lies in making such criti-
cism as would better the things, not
that which would simply condemn the
Government, although you know in
your heart of hearts that you unfortu~-
nately are not in a position to replace
the Government if it goes away. Now
with that knowledge in your possess-
ion, I hope, you will be better advised
not to use such expressions in future.

Now, Sir, we are living in a very
scientific age. There are the hunger
tablets which were used by that police
force which was hunting the late
dacoit Man Singh, tablets which you
may use and you may not stand in
need of food for days and days to
come., Similarly I am quite sure that
some manufacturers will discover
some other such tablets as would give,
all the benefits, as they call them, of
alcohol to the users without coming
under the clutches of the law. These
are the things that I want the hon.
Minister to guard himself against.

Sir, my friend Mr. Mahanty invoked
the blessings of social workers for
putting a stop to the deceptive actions
of those who sell tinctures and other
things in the name of tinctures when
they are nothing else but pure alcohol.
If you have just a little faith and
belief in it, you will find that prohi-
bition is a step towards longevity, and
if vou do not believe it, I am a living
example before you. If you have
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not practised it, practise it now and
you will live a very long life—I do not
know if the life will be happy or not.

(Time bell rings.)

I am just finishing; I won't request
for any more time. I have only to
make one submission and it is this,
that the framers of the second Five
Year Plan should make it a rule
that the entire country will be a dry
country by the time the second Five
Year Plan is put into effect, say by the
year 1957 or 1958. This should be the
one condition precedent so far as the
Second Five Year Plan is concerned.

With these words I give this Bill myv
wholehearted support.

Dr. RADHA KUMUD MOOKERJI
(Nominated): Sir, T am afraid the
legislative authorities are somewhat
obsessed by the peculiar conditions
prevailing in the two States of Madras
and Bombay. I come from a State
which is also a prohibition State but
without any legislative measure of
prohibition. In the good old days of
British rule Bengal produced a reve-
nue of hardly a crore and a half under
Excise and the British Govern-
ment went out of its way to pay eem-
pliments to the moral level of the
community to  which I belong. I
therefore feel that perhaps the level
of moral life may be achieved much
better in freedom than by legislative
coercion. That is of course a funda-
mental point and it is a psychological
approach.

Now, coming to the Bill itself, I
again have to say that Bengal happens
to be the abode of Ayurveda although
it does not yield to any other State in
regard to its pre-eminence in  the
matter of Allopathic medicine. Bengal
has produced many prodigies of phy-
sicians both in the sphere of Ayurveda
and also in the sphere of Allopathic
medicine. What I feel is that the
exact point that I have in view has
been embodied in the very opportune
amendment of which notice has been
given by my friend Mr. Prasadarao. It
seems that this amendment is inspired
by a provision in the Madras law of
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prohibition under which these two | the nature of asavas and arishtas. Sir,

Ayurvedic tonics, namely, the asavas
and the arishtas, are expressly
exempted from the scope of that Act
in Madras. If exemption is not given
to such important Ayurvedic medicines
upon which depends the very success
and popularity of the system, I am
afraid you will be striking at the very
root of the Ayurvedic system of medi-
cine. I do not know whether you are
justified in going so far simply
because of the evil that is concentrat-
ed in the State of Bombay which is
represented here by so many eminent
personalities.  So the special condi-
tions that prevail in Bombay should
not be made the basis of legislation
that may affect hard the other States
which have different conditions. If
the Bombay Government insist on
this measure in order to cope with
their own special conditions, the best
remedy would be to ask the Bombay
Government to pass their own local
legislation on the subject. Why drag
in other innocent States which do not
know of the evils of prohibition, like
Bengal? And at the same time they
are committing another mischief; that
is, they are striking at the very root of
the Ayurvedic system of medicine
which for its success depends on these
arishtas and asavas.

Now, as a student of History, I
should like to place before you, at the
risk of being condemned as an anti-
quarian, a reference to the hospital
equipment described in an inscription
of the eleventh century A. D. in the
South. The inscription belongs to
the time of the late Emperor Vira-
rajendra Deva and it is dated. It is
a very interesting inscription because
it gives many concrete facts as to the
equipment of the hospitals of those
days. Now, the date of the inscrip-
tion is about 1062 A.D. and I find that
the hospital equipment consisted of
many things. It was a hospital of
15 beds equipped with one physician,
one surgeon, two servants, two nurses,
one general servant and what is most
important, there was a regular medi-
cal store and in that medical store you
will find many medicines which are of

1 plead for respect for these old tradi-
tions. Among the medicines, there
was Bilvadighrita. This gains in
efficacy the longer it is kept. There
may be some automatic fermentation
in it; I do not know. I am not a
chemist. I do not know what chemi-
cal changes it may be subject to. Then
there was Vajrakalpa, Kalyanalavana

and varieties of oils besides other
medicines based upon asavas and
arishtas, Now, Draksha is also

another important source of Ayurvedic
medicine. As you know, this is a
fertile source of what may be called
alcoholic beverage.

There is another point which strikes
me. I am a man who has been a
teetotaller—of course, there are many
here—and it is no special distinction
that I have achieved in my life. 1
have heard of medicines—and here I
would invoke the authority of my
medical friend, Dr. Dube—like Vibrona
and Wincarnis by which my friend
Dr. Wadia swears because he says
that it is the best tonic for health. Sir,
these medicines generally contain
about 2 to 5 per cent. alcohol.

Surr V. K. DHAGE: 17 per
alcohol.

cent.

Dr. RADHA KUMUD MOOKERJI:
I speak subject to correction. What
I want to say is this. These are all
established preparations which act as
tonics. I say, please do not have the
picture of abnormal Bombay condi-
tions always before you. Please have
some pity on the poor suifering
humanity who are in need of crrtain
medical stimulus in the shape of
drugs and such drugs may be exempt-
ed from the scope of this measure. In
a way, as Dr. Barlingay suggested,
we may have a scientific enumeration
or inventory of those medicines, Ayur-
vedic or Allopathic, which ought to be
exempted from the operation of this
coercive legislation on the ground
that the good they will do is much
more than the small amount of evil
from the alcohol that they contain.
Sir, I have nothing more to say. 1 de
not oppose the Bill but I only wish to
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say that perhaps on the model of the |
Madras legislation the Government f
may kindly see whether they can
exempt by name the arishtas and the
asavas of the Ayurvedic system of
medicine and also such other Allo-
pathic medicines which are recom-
mended by medical authorities.

Surr N. KANUNGO: Sir, my task
has been made very light by the argu-
ments of the various hon. Members of
the House. I am afraid the ethics or
otherwise of prohibition has largely
crept into this debate. As far ag this
Bill is concerned, we are not discuss-
ing prohibition as such.

Pror. G. RANGA (Andhra): It is
because of prohibition that you have
got all this.

Surr N. KANUNGO: For that mat-
ter, enforcement of the law is one of
the aspects but the main aspect is the
misuse of medical preparations and
the danger of consequential damage
to public health. Sir, this Bill has
been described as coercive, but I
humbly beg to submit that it is merely
regulatory. It only just seeks to
regulate inter-provincial trade in cer-
tain  categories of goods. Maybe,
other occasions may arise when we
may have to regulate the inter-provin-
cial trade in, say, grains, or, say, sugar,
or something else.

3 pM.

Here, all that is required is that cer-
tain rules should be observed so that
the Governments of the States as well
as at the Centre would be able to
regulate the trade of export and import
between the States of certain medici-
nal preparations. I admit that the
definition ‘spirituous preparations’ in
Clause 2 is rather wide. There was
a lot of discussion over it and it was
purposely kept wide, because the
various preparations differ so much in
their qualities, in their composition, in
their methods of manufacture,
methods of storing and all that, that

yvou cannot define it precisely. Now,
take for example, the argument which
has been discussed in the House today '
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about arishtas and asavas. Well, I do
not know what their composition is.
I do not know who can say what their
composition is. I want to  submit
that the composition is not standard.
My information is that it varies from
place to place.

Again, Sir, take the very word
‘Asav’. The ordinary dictionary
meaning in Sanskrit is alcohol. That
is what I am told. I am not a stu-
dent of Sanskrit.

Surt GOPIKRISHNA VIJAIVAR-
GIYA (Madhya Bharat): ‘Asav’ is
Sura.

Surt N. KANUNGO: Well, I am glad
that my information is correct. There-
fore, just in an Act if you exempt a
particular preparation by name and
that particular preparation is not des-
cribed anywhere accurately, then you
let loose forces which you cannot con-
trol. It is something like it.

An hon. Member has given notice of
an amendment to delete item (i) of
sub-clause (d) of Clause 2 of the Bill.
Well, it will be simpler to throw out
the Bill altogether. If you take out
that portion, what remains? Nothing.

Sir, I find that there is an amend-
ment of which notice has been given.
It is No. 8 in List No. 2. I am pre-
pared to accept that amendment inas-
much as it will give power to Govern-
ment to exempt certain categories for
possibly, as it has emerged in the
debate, it may be found that particular
preparations which can be prescribed
accurately, whose formulae can be
known accurately, may not have that
much of alcoholic content which will
be harmful if they are used in excess.
Well, then, I suppose it will be possible
for the Government to exempt such
preparations and that will be a more
rational way of doing it than putting
in words in the Act itself which will
not give the correct definition.

Sir, another point has been made
that the rules might be framed in such
a way that it should not entail a great
deal of inconvenience to genuine
medical practitioners who have got ta
deal with these tinctures and spiritu-
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ous preparations. After all, most of
the tinctures and medicines of the
British Pharmacopoela which are
used 1n our hospitals and dispensaries
are largely consisting of alcohol 1n
varying proportions Well, all T can
say at this stage 1s that ample thought
and care should be taken to reduce
irksomeness to the mmmimum But, I
might submit as well that it 1s very
difficult to  distinguish  between a
genuine medical practitioner and a
non-genume medical practitioner as
far as morals and ethics go. I am
told—there aie reports to that effect—
that 1n a certain metropolitan town of
a State, a medical practitioner has got
a prescription prepared by  himself
consisting of tinctures which, in  net
total, gives you 90 per cent. of alcohol.
Well, it 1s perfectly legal; it 1s per-
fectly above-board A medical man
prescribes it and 1t 1s a genuine medi-
cal prescription But the fraud comes
in when he prescribes and dispenses it
to persons who do not need 1t for
genuine purposes Now, that 1 a
thing which can be corrected by
medical ethics only. No law of this
nature can prevent it

There has been a suggestion by
the hon Lady Member, Shrimati
Savitry Devi Nigam ~that the
penalties provided in the Bill should
be enhanced. In the debate here
as well as in the debate in the
other House and in public, it was men-
tioned that the punishment to be pro-
vided already 1Is rather excessive
Therefore, I do not think that we can
accede to the suggestion of enhance-
ment of punishment provided for. As
1t 15, I personally think that the maxi-
mum penalty provided is ample. It
gives enough discretion to the trying
magistrates to award punishment
according to the nature and the
circumstances of a case

Sir, there are several amen+dments
and I think Nos. 1 and 2 cannrot be
accepted simply because they just
negative the Bill altogether No 3
can be taken care of by the last
amendment which gives the power of
exemption to Government About No.
5, I may mention that, after carefully
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weighing all the circumstances we
have provided the penalty it 1s neither
on the draconian side nor on the soft
side giving discretion to the courts.

There 1s an amendment in the name
of Shri Prasadarao to delete clause 11.
Well, I can say that there might be
penaly of arguments for it in the
sense that i1t does take away the right
of a citizen

Mr DEPUTY CHAIRMAN., It 1s a
negative amendment So, you need
not bother about it

Surr N KANUNGO: Thank you, Sir,
The clause has heen put in the Bill
because of the nature of the emer-
gency which has arisen now. Speedy
trial 1s the only means by which we
can control thigs evil It has become
widespread, as you have heard in the
course of the debate with all the
ramifications which this racket has got
now, and 1t will not be easy to stamp
it out unless prompt and adequate
steps are taken Again I say that the
court 1s given ample diseretion It
can give a sentence of one month; it
can give a sentence of 9 months or 10
months It can award a fine of Rs.
50, 1t can award a fine of Rs 500.
That elasticity 1s there and, therefore,
clause 11 will not militate very much.
Therefore, on the whole, apart from
the fundamental objections to the
principles of prohibition, I do not

think there 1s any serious objec-
tion to the provisions of this
particular Bill. With the amend-

ment which I have submitted I am
prepared to accept, I helieve the
Bill will not be opppressive at all and
should be accepted by the House

Mr DEPUTY CHAIRMAN: The
question is:

“That the Bill to make provision
for the imposition in the public
interest of certain restrictions on
inter-State trade and commerce in
spirituous medicinal and other pre-
parations and to provide for matters
connected therewnth, as passed by
the Lok Sabha, be taken into consi
deration ”

The motion was adopted.

et
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MR. DEPUTY CHAIRMAN: We shall
now take up clause by clause consi-
deration of the Bill. Clause 2. Mr.
Prasadarao, doyou move your amend-
ment?

Surr N. D. M. PRASADARAO: Yes,
Sir.

MRr. DEPUTY CHAIRMAN: He is
not accepting any of them, Dr. Bar-
lingay is not here.

Surr N, D. M. PRASADARAOQ: Sir,
move:

-t

“That at page 2, line 2, after the
words ‘any medicinal preparation’
the words ‘other than asavas and
aristhas of Ayurvedic school of
medicine’ be inserted.”

MRr. DEPUTY CHAIRMAN: The
clause and the amendment are open
for discussion. Do you want to say
anything?

Surr N. D. M. PRASADARAO: Sir,
I want to say only a few words.

Mr. DEPUTY CHAIRMAN: You
have already referred to it in your
speech,

Surr N. D. M. PRASADARAO: Yes,
Sir. I am speaking about what the
Minister has said. He gave an assu-
rance that under the rule-making
powers he may exempt......

SRy N. KANUNGO: Yes.

Surt N. D, M. PRASADARAO: He
may exempt. But these asavas and
aristhas are famous medicines, which
are prepared by some famous physi-
cians and companies of repute and
they can be easily exemptied, There ic
no difficulty about that. He wants to
know what is the alcohol content. If
it has got ninety per cent. or ninety-
five per cent. alcohol, it cannot be
called as an asava or aristha. There
is no  medicinal use at all for it.
Therefore. the asavas and aristhas
can be exempted. If it is proved that
they are not asavas and aristhas but
alcohol pure and simple, then, of
course, the persons who trade in them
can be punished. Therefore, I insist
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that my amendment should be accgpt-~
ed.

Surt N. KANUNGO: I submit, Sir,
that the words asavas and aristhas
are not accurate descriptions of any-
thing.

Mr. DEPUTY CHAIRMAN: Do you
want me to put it to the vote?

Sert N. D. M. PRASADARAO: 1
am not withdrawing.

Mr. DEPUTY CHAIRMAN:
question is:

The

“That at page 2. line 2, after the
words ‘any medicinal preparation’
the words ‘other than asavas and
aristhas of Ayurvedic school of
medicine’ be inserted.”

The motion was negatived,

Mr. DEPUTY CHAIRMAN: The
question is:

“That clause 2 stand part of the
Bill.”

The motion was adopted,
Clause 2 was added to the Bill,

MR. DEPUTY CHAIRMAN: We
take up clause 3. Dr. Barlingay is not
here.

Clauses 3 and 4 were added to the
Bill.

Mr. DEPUTY CHAIRMAN: Now,
we take up clause 5. There is one
amendment by Mr, Prasadarao.

Sur1 N. D. M. PRASADARAO: 1
don’t press it.

Clauses 5 to 8 were added to the

Bill.,
MRr. DEPUTY CHAIRMAN: Clause

9; there is one amendment in the
name of Mr. Prasadarao.

Srr1 N. D, M. PRASADARAQO: lam
not moving if.

Clause 9 was added to the 13itl.
Mr. DEPUTY CHAIEMAN: Mr.

Prasadarao’s amendment to cluise 11
is a negative nne. It is ruled out.
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Clauses 10 to 12 were added to the
Bili,

Mgr. DEPUTY CHAIRMAN: Now,
we go to new clause 12A. Mr. Leuva,

are you maoving your smendment?
He is accepting it.

Pror., G, RANGA: That is the only

successful amendment in the House.
SHr: P. T. LEUVA (Bombay): Sir,

I move :
8. “That at page 5, after line

16, the following new clause be
inserted, namely:—

‘12A. Power to exempt.—The
Central Government may, by noti-
fication in the Official Gazette, and
«ubject to such conditions as it
may think fit to impose, exempt
any spirituous preparation from
all or any of the provisions of this
Act on the ground that the spiri-
tuous preparation is ordinarily
required for medicinal, scientific,
industrial or such like purposes.’”

MRr. DEPUTY CHAIRMAN: The
new clause is open for discussion.

8Surr P. T. LEUVA: Sir, the amend-
ment that I have proposed is with a
view to permit the Government to
exemvot certain spirituous preparations
from the operation of this Act. T was
carefully following the debate in this
House andIthought that there is some
misconception regarding the scope of
this very Bill. You will see that so far
as this Bill is concerned, it does not
relate to manufacture, consumption or
possession of any spirituous medicine
or anv alcoholic liquor. It does not

lie within the scope of this Bill, The
only scope of this Bill is so far as
inter-State trade is concerned, the
Central Government js tfaking cer-

tain powers under this Bill. So far
as the question of consumption is cor
cerned, it is left to the State GuUvV-
ernment. It is within the jurisdiction
of the State Governments. Only State
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Legislatures can legislate on the ques-
tion of possession, manufacture or
consumption of either asavas or aris-
thas, or whatever may be the Ayur-
vedic preparation, So far as this
Bill is concerned, a person cannot be
allowed to import a particular type
of medicine which contains spirit and
is manufactured in another State.
That is the only scope. Therefore,
arguments which are based on the
jdea that this Bill relates to the ques-
tion of prohibition policy and the
question of consumptivn arising out
of it is out of place altogether. So far
as the prohibition is concerned, every
States Legislature has given......

Pror. G. RANGA: He must say
something about his amendment.

Sgrr P. T. LEUVA: ... exemption
wherever it was found necessary.
Asavas and aristhas containing a parti-
cular percentage of alcohol have been
granted exemption in several States
and that is the proper forum for
making out a case. My hon. friend,
Mr. Prasadarao, was very insistent
regarding those Ayurvedic prepara-
tions. As far as the question ot
consumption is concerned, it does not
arise in this particular Bill at all.
So, if there is any apprehension on
that question, it is out of order, The
only question that arises is that there
are certain medicines which may be
in short supply in a particular
State. These medicines may be
manufactured 1n another State and not
in that State. For instance, in Bom-
bay State and certain other States
medicines containing spirifuous pre-
parations may not at all be manu-
factured. The Government in order
to satisfy the genuine needs of the
State may make rules, so  that the
particular medicines might be taken
out from the operation of the Act.
Otherwise, it will mean that the Gov-
ernment will frame rules and then
they can only give a particular type
of protection. Here there might be
total exemption of a particular medi-
cine, Therefore, this particular clause
is absolutely necessary.

v
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Surr N. KANUNGO: Sir, I have
accepted it.
Mr. DEPUTY CHAIRMAN: The

guestion is:

“That at page 5, after line 16, the
following new clause be inserted,
namely: —

‘12A. Power to exempt—The
Central Government may, by
notification in the Official Gazette,
ang subject to such conditions as
it may think fit to impose,
exempt any spirituous preparation
from all or any of the provisions
of this Act on the ground that
the spirituous preparation is
ordinarily required for medicinal
scientific, industrial or such like
purposes.” ”

The mation was adopted.

New clause 12A was added to the

Bill.

Clauses 13 to 13 were added to the
Bill.

Clause 1, the Title and the Enacting
Formula were added to the Bill.

Surr N. KANUNGO: Sir, I move:

“That the Bill, as
passed.”

amended, be

Mr. DEPUTY CHAIRMAN: The

question is:

“That the Bill, as
passed.”

amended, be

The motion was adopted.

MOTION RE THE REPORT OF THE
COMMISSIONER FOR SCHEDULED
CASTES AND SCHEDULED
TRIBES FOR THE YEAR 1954,

Tae DEPUTY MINISTER Fror
HOME AFFAIRS (SHrr B. N. DATAR):
Mr. Deputy Chairman, I beg to move:

Motion re Report of [ RAJYA SABHA ] Castes and Scheduled

1
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“That the Report of the Commis-

sioner for Scheduled Castes and

Scheduled Tribes, for the year 1954
be taken into consideration.”

This is fourth report submitted by
the Commissioner for Scheduled Cast-
es and Scheduled Tribes since his
appointment in 1950 under article 338
of the Constitution, Four years have
passed and it is the right of this House
to find out what is being done or what
is not being done so far as the welfave
of the Tribal people as also the Hari-
jans amongst others is concerned. And,
therefore, the presentation of this
report year after year gives an
opportunity to this honourable House
to find out to what extent the position
has been improving in the various
States and what are the steps taken
by the Central Government as also by
the various State Governments to
improve the lot of these people, and
also to develop these backward areas
which are technically called scheduled
areas. Therefore, the Commissioner
has to travel through a very large
portion of the year, and he has to
take the help of his six assistants,
who are known as Regiona] Commis-
sioners appointed for different parts
of India, and after investigating into
the conditions of the Scheduled Tribes
and the Scheduled Castes in particu-
lar, and also, to a certain extent, of
the Anglo-Indians, he has to submit a
report to the President every year,
The Report, as is natural, is a fairly
bulky volume, and it deals with what
is being done by him, so far as the
investigation and the report side of
the work is concerned. It also points
out to us what is being done by the
State Governments, because ultimate-
ly, Sir, you would agree that the res-
ponsibility for tribal welfare, as also
for Harijan welfare, lies on the States,
And, therefore, it is his duty to point
out to Parliament what has been done
and what further ought to be done,
so far as these objectives are concern.
ed.

Now, it is my desire,
sent before this

Sir, to pre-
House a picture of



